
CAT/7/42

m TlIK CENTUM. ADMINISTUATIVE
N E U E E H I

r TIUUUNAL

T.A. No-

A r^ind_S injgh

Shri G. D. Guptj

199 J.

w^rrMQinNdate of DECISlOr4__-
!r%W?Wi«P Applicant

^Advocntc for Uic r,M*«lMW APf

Respondent s

"  ' Advocale for Ibe RespondanKs)

Versus

Union of Inilij

Shri AmrestLJij

coram

The Hon'blc Mr. 3USTICE CHETTUR SANKARAN NAIR, CHAIRMAN
lhclion-bleM..R^-.'<v''Mag3A, rcratR U)

I. To kc rclo.rcd lo tl.o Rrporlo.

(Justice C.Snnkaran Ball)
Chairman



CENTRAL l\DPilNlSTRATlWL TRIBUNAL
PRINCIPAL BENCH

nn

N,u Delhi thi. the 19th day of Septe-ber, 1996.

HOh.BU SHRl ausncc CHalUR SAHKRRAR RAIR. CRAIR«9
HON'BLE SHRl R. K. AH003A, fE«ER

Atblnd Sloah S/0 Shiv Kuear Slnsh.
R/0 Vill. Pbrath, P.O.Kasap,
Distt. Bhojpur C*^ra), i^pplicant
Bihar.

( By Shri D. D. ^
—V ersus—

1  Union of India through theSecretary to the Jort. of Indl ,
ninlatry of Home Affaire,
North Block,
Neu Delhi-I i 0001 •

2  The Lt. Governor/Administrator,cSvt. of N.C.T. ̂  Oalhr,
Raj Niwas, Delhi-5A,

T  The Commissioner of
Delhi Police
ri.S.O. Building, I.P.Lstate,
Neu Delhi-110002.

A  The Dv. Commissioner of _
in Battalion, Delhi Armed PoUce,
Police Headquarters.
Fi.S.O. Building, 1 .P•'estate, R.eppndents
Neu Delhi-110002. ••• ^

( By Shrl Rmreah Mathur, Advocate )

The appUPatlon
the Tribunal on tne same y
follouing s

^  R D L B

CHETTUR SANKARAN NHiR, 3./CHAlRf1AN —
Applicant seeka a declaration thMi he le .ntltl«l

to be considered for appointment a. a Co«t.bl. in the
Delhi Police by reason of the orders of tbU TrlbiMWl

9  In the vear 1985 the Delhi Policein Annexure-2. in tne year

initiated selection proceedings for filling op
. • .2 .
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vacancies of Police Constables. After the process

commenced, the eligibility conditions were varied

and that was challenged in Annexure-2 (O.H, 640/190£)
before this Tribunal. This Tribunal relying on the

authority of the Apex Court held that conditions of

eligibility cannot be varied subsequent to the

commencement of the selection process as selection

is to be governed by the rules in force at the tine
the vacancies arise. The Bench observed, "snon^M
to the Standing Order No. 212 introduced w.e.f.

31 .3,1986 could not be made applicable..." de
understand this to nean that the entire selection
-as quashed with a direction to iu^ke fresh selection.
in accordance with the rules in force at the tine of
commencement of the selection process. There were
Special Leave Petitione, Revleu Petitlone and other
lit igat ions.

2. To cut a long atcry ahort, the poeitien U
that aelectlons have to be .ade in tare, .f the niln
in force when the proceae conienced. RpplieaM,
though he uae not a party to the earlier proceeding.,
!• dUgible to be conoidered because the order iemiad
by the Tribunal i, «,t m favour of one or the other
but ia with reference to the process of ..l«rtio„
and those uho are involved in it. Therefore, the
ground of delay cannot be held out against applicant.

S. Having considered the elaborate eubhieeion.
on both sides, ue direct respondent, to consider
the ceae of applicant for apppirtwnt a. Police

• • #3 .
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/as/

Constable on the basis of the qualifications Its

possessed at the tine the selection process ssiSWMMIMl*

Subsequent events shall not take away his sHfibility.

4. Application is allowed to the extent afersssiMI*

Parties will suffer their costs.

Dated, 19th September, 1996,

( R, K, Ahooj^
l'tembej>--(«y

Ol I*

( Chettur Sankaran Nair. 3, }
Chairman


